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C,.C,A,.Mo .7,0/52 

in

0<.A.No.121/88

. 26 /4 /93  Hon .Mr.Justice U*C,Srivastava,V.C .

Hon .Mr .V«K,Setĥ  M.__  __________________________

liglicant filed a departmental appeal

of the sane he has aporoached

-this Tribunal. His application was allovjed

and the punishment order and appellate order 

were q;uashed. In the meantime the applicant 

retired from service^ and it was observed 

that he vjas entitled to al? consequential
I

benefits. According to the applicant, the '

order of the Tribunal has not been complied 

vJith and as such he filed an application under 

contempt of Court Act^ praying that the respondents 

be punished fer not complying with the Tribunal' s 

judgement.

2 . The respondents in their reply stated 

that because of th^ punishmsent order the 

applicant's increment has been held in the pay 

scale of Rs.550-750 which has been later on 

revised to Rc; .i600-2660 • and he is not entitled 

for prom.otion to the grade of Rs.700-900, which 

v/as later on revised to P-.2000-3200 .. The judgement

of the. Tx-libunal has been complied with and the 

applicant has been paid the^^ffflreilce ■ of salary 

due to the quashing of the punishmient order 

in the pay scale of Ps.550-750/- vjhich has been 

revised to Rs.1600-2600/-^through a Chequ.e 

dated 22-1-93 amoxintang/I5s.12, 059/-. According 

to the respondents the applicant is not entitled 

to prd)motion to the grande of Rs.700-900 which 

has been revised to R̂ .2000-3200 . The complaint 

of uhe applicant is that when the order of 

consequential benefit was passed, the respondents 

are obliged.to to give all consequential benefits 

w’fiich includes the grades and the pay scale also^

but the seme has not been given and as such a 

contemipt has been committed. . iEJor retiremient 

benefits the applicant has already.filed an 

application. The respondents has not clearly

l-y Stated , reasons as to why the applicant is not
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entitled for a particular relief. Accordingly 

the respondents are directed to oonsider the 

Case of the applicant .for higher grade a

period of 2 months and in dase he is entitled 

to the Same, he shall be paid all raonertary benefits 

etc. Vi'ithin a^otjier 2 months. VJith these observations 

the conteriTpt"|is consigned and the notices are 

discharged ,
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